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[Mr. Speaker)

Now, on the second point whether
a decision has been taken by the Gov-
ernment, the hon. member says that
the Members from scheduled castes
and tribes have been called for a
meeting.

Shri S. M. Banerjee:
Government member.

He is not a

Mr. Speaker:
allow him.

1 am not going to

Shri S. M. Banerjee:
ruling on this.

I want your

Mr. Speaker: My ruling is that the
hon. ber should r his geat.

Shri 8. M. Banerjee: Please listen
to me, Sir. It is a very serious matter.
Mr. Speaker: He will sit down now.

Shri S. M. Banerjee: Such an
portant matter. ...

im-

Mr. Speaker: He is obstructing me
now. I am telling him to resume his
seat.

Shr{ S. M. Banerjee: Kindly listen
to me, Sir.

Mr. Speaker: He is interrupting the
proceedings.

Shri S. M. Banerjee: All the sche-
duled caste people are agitated over
this,

Mr. Speaker: I am not allowing

this. Will he sit down or not? Mr.
D. C. Sharma.
Shri S. M. Banerjee: He is not the

Minister.

Mr. Speaker: Now I will ask him
to go out. Independently of that,
whether he is Minister or not, will he
go out? He cannot argue.

Shri S. M. Banerjee:
out.

1 am going
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UNION DUTIES OF EXCISE (DIS-
TRIBUTION) AMENDMENT BILL,
ADDITIONAL DUTIES OF EXCISR
(GOODS OF SPECIAL IMPORN-
TANCE) AMENDMENT BILL AND
ESTATE DUTY (DISTRIBUTION)
AMENDMENT BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following three motions:

“That the Bill further to amend
the Union Duties of Excise (Dis-
tribution) Act 1962 be taken into
consideration;

That the Bill further to amend
the Additional Duties of Extise
(Goods of Special Importance)
Act 1957 be taken into considera-
tion; and

That the Bill further to amend
the Estate Duty (Distribution)
Act 1862 be taken into conaide-
ration.”

Shri D. C. Sharma will continue his
speech.

8hri D. C. Sharma: (Gurdaspur): I
submitted very respectfully yesterdsy
that the way in which the Commis~
sion was appointed by the Govern-
ment of India, by the various Minis-
tries under the Government of India,
was very very arbitrary. Mostly those
people are appointed who are ouf
of touch with the sentiments of the
people, with the feelings of the people
and with the urges of the people. Re-
ferring to the Fourth Finance Com-
mission 1 was saying that the Finance
Commission had no knowledge of the
stresses and strains under which some
of the States in India were working.
They have given a formula to decide
this thing which is, more or less, rigid
and inflexible. If such formulae are
to be evolved, we could have done it
without incurring the expenditure om
this Finance Commission. A compu-
ter could have done this. A fow
Members of Parliament could have
done this, This could have been done
also by some officers of the Minis-
try. As I sald yesterday, the very
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urgent claims of some of the States
had beep scuttled; and they had not
been taken due notice of.

Take, for instance, West Bengal
which is a problem-ridden State, a
State which is having g constant in-
flux of refugecs anq which is under-
going all kinds of suffering, physical,
mental and emotional. What hag the
Finance Commission given to them?
Has it given any weight to these fac-
tors in regard to that State?

-

Then, take the case of Assam.
Assam is a State in which inflitrators
go as gaily as some of us go to a
fair. We have not been able to stop
the infiltration. Moreover, Assam has
been subject to the incursionsg from
the Pakistan people, from the Nagas
and from the Chinese and from all
those subversive elements that we
have across the border of our own
country. What concession has been
given to that State?

Then, there is the State of Kerala.
Kerala is a problem-State of India.
I think the Finance Commission should
have gone out of its way to create
more employment opportunities in
that State, ang that could have been
done only it the Finance Commission
had given something more to that
State, but that has not been done.

The fact of the matter is that the
needs of the States have not been
taken into account. My hon. friend
was talking about the States vis-a-
vis education. Now, ] would like to
speak about the States vis-a-vis the
Finance Ministry. 1 am not talking
about the States vis-a-vis the Finance
Minister, because he is a very tender-
hearted and kind-hearted person.
But what is happening is this, that
they are reducing the States to dole-
earners; all the States of India are
now being reduced to the condition of
people who go out

Mr. Speaker: The hon.
should try to conclude now.

Shri D. C. Sharma: Yesterday,
there were so many points of order
raised in regard to quorum and so, I
eould not have my say properly.

Member
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Mr. Speaker: I am told that the
chairman who was presiding was
ringing the bell again and again to
indicate that the hon. Member should
conclude.

Shri D, C. Sharma: No; he asked
me to continue my speech today.

Shri K. D. Malaviya (Basti): That
was not for Shri D. C. Sharma but
for some other Member.

Shri Sonavane (Pondharpur): I
had rung the bell thrice to indicate
that he should conclude.

Shri D, C. Sharma: He permitted
me to continue my speech today.

Government are making so many
exceptions in regard to regulatory
duties, special excise duties and cess-
es etc; these will not pe distributed.
That is regarding one Bill.

Then, I come to the second Bill.
According to that, if a State has im-
posed any tax on the sale or pur-
chase of sugar, tobacco, cotton fab-
rics, silk fabrics, woollen fabrics, and
rayon or artificial silk fabrics by or
under any law of that State, then ne
sums shall be payable to that State
under clause (a) or clause (aa), or as
the case may be, under clause (b) in
respect of that financia! year.

So, 1 would submit that on the one
hand, the distribution has not beem
made equitably, and on the other
hand, some of the sums which should
have been there partly or wholly
have been withheld from them.
Therefore, I feel, being a Member of
a State and not being connected with
any Ministry in any sense of the
word, that the States are being reduc.
ed to a state of altost beggary.

Then, take the Bill in regard to
the estate duty. Of course, the pro-
ceeds of estate duty are distributed
according to what Government get
and the sums are distributed on a
proportionate basis. But | would say
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[Shri D. C. Sharma]
that this estate duty is the preroga-
tive of the States. O course, you
may eay that we have passed a law
already and we cannot go beyond
that law. But, sometimes, the laws
are ineguitable, and we do not have
any chance to point out the jnequity
of those laws, and, therefore, 1 would
say that so far as the estate duty i
concerned, 1 feel that there should
have been a more generous distribu-
tion,

In conclusion, T would request the
hon. Finance Minister who is very
generous in muny ways that he should
have a look at this Bill again and
deal with the States more gencrously;
some of these States are in a state of
penury; somc of them &re in a state
of emergency and somc of them arc
in a state of trouble Therefore, I
would submit that the hon. Finance
Minister should try to deal with
thoge States more generously,

oft ggWR Feg (78279 ) @ meae
wgreE, W O aee § faw w
T a0k & YA @, sa 00 fafaw
A ¥ wRT RS a9, IE S
1 I wEAw FHE Ay e
FH B FA ¥ 3A F AT A7 H oo
fart s fear s

T o oY foret §e3 T & g Y
¥ at ¥ uwaw ATUF G@TW 9 A
AT ¥ W9 T AT HIHRIAT FIAT AIFAT
§ YT faey sarery #7161 ¥y axw
F1 5T WY R ST F wgar
g1 & ¥ wnk ww @Y fF oo oy At
farer afrvre fawr a7, 5@ ga Y §2% g
oY, a1 ¥ §° FH A 3w w7 0 fie
a1 7z ¥ ¥ aer fr frm O #1
ot st forra e, 5@ amm e
gt wa @ e ¥ gua § A
feafa g1 g ae 7 gt 1w afee-
aF sTguen g R T & dw ¥ o=
Wi ¥ a1t ¥ frdty w9 ¥ A 7 T,
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afem g o fadiy ofcfigfadt & ¥
T § I Aad F aw v gu &
SFra g 4T fad Harem w1 ST
T AR v Fo wgar § 0w o
"y gamw & ag w78 fawg s
@ frar mm @ 1 o g far wra A
fedte & wqae durw w5 faar mr @
TR EIEaR smaa g fE
$7E AT A ST T aAEy B) WA
gv v ¥ fq wodw gawiuw W
afg Al femr &, s G S Aw &
faeger Fmac

1325 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

Imsay wgrEa, & #i #r s
&¢ a1 %} 77 & f S & eame
QR Fodaw g ¥ wruT § a2
#riz far ¢ 5 Wi wfr g
F T A ERTT TR GO AR
A 9 [FT §, G A7 THATA @AT AT
w O W FEE & gl—ag Tga
e ¥ agY g f—adw 2 e
Y FT ] | F A WA g & THarT
§U & 97 ¥ T wifwa A @ S
AT WAET, [T WY et
oW aga ¥ ™ 3w g1 e
WY o %Y a9 & 15-20 o AT
1T § | WA g TEAT A G g A
TMEI 7w § 9 dar
qmd 6T I ¥ g8 W v e,
o fs aft agr o awa | 9 TR
227 Amfam adt &1

foar waem ¥y " § ag W
A & GATT F 77T FC AT | HAC G
% s ag famr o v ® A T A
o §, Y 7R B Frow Ay Femperdt
& fs dww 9T J gEeT gor A
F9 & 91 Gy i) g € 99 w1 wiwa
¥ ey dven, ok W W, i
TTETC ¥ qrg o7, feT oy g fawfom
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*7 ¥H ATT # G0 79 § ogw qwa &
oy # fadva wgrar 24 & fao i
wara ALY T, forg @ qan s i
Fex oY AT AT # g9 § 1 & arfaal
% femmr % og e  f& qoma A Ay
T F @ | o, AW § Ao

AT wTeaml § I §f w6

¢ zafrg & g w1 39 &l
wr fordrarst ot 4 1 3¢ A @
A A wFAGr 4 Hfwq w7 w7 e
22 ®T7E FT THAT AT w7 AFE,
dar fe T gro sATEn @ E,
S ¥ e & w18 <1 fgdn gk
aff ¢, fa fma ganT &4 ad & ¥ &
FITEAL A% 31 LT A9 § qArg
TFAW gAr R, A AT ¥ Az &
T g g e 1A Frededt
@i g 7 gara fro @i ao frn
w1 7z d fra 5o 0 fe e & was
" N ACAT y¥ it h wAT o

qa F mud § AL AT AW JAT
T TS AN F O vl S
38 fiftae afani & s gé 4
3ga § Fegia wdl & fefanfaq & sror
a1 AT T a1 A9 wgr, AfeEw qlm
®q i TR wa fF damw F & frard
QT FTTRMI &1 LA FA & JTAE g
I8 I z@A PO TA WAE H&EE
T A1 wgrEm &9 F fAar aamag
o, wg I 7 AR A

o ara & Ag ' HC AT AGAT
g dm fr 3 IO aenq, R w8
EEFRAE 22 FX W AFEA @Ararer
a1 FTAEL §gW 3, 1 ¥ WA
TEEYL, WY, RN WK
A Y A TATET F1 FTRT AATET FT GTHAT
T 0¥ 2 1 g g ¥ fawmr &
g aTer AE g1 WAt wnfgy fe Ay Iu o
et goEa Tara ¥ o faww ok A
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n@At @ W w d T
o 3w 7 F wygk ¥ sg g F
TeaTT zaT ¢ 3w A wfagfa adt &
@t agfvea 3 fF oo era= &
Jara &w & fogdt & fowfr = ¥
qwTad 1 2z g wofr | ag w
wrg-Tie & fo § o @@, oxg o1 e
de e g wgr e gfam AT
N wad a1 QT §1, < WA R
't ¥ AT ag wrt o ar agt & €
gz ©7 fredl aTe 9% 10, W e
Lt ind: o

ag T4 & T | ag Sl &9 w7
AATEY W g g T AT & #e,
A AT EATRT Wt 20-25 AW
¥ W 9N, T I WHAET
37 TATHT ag TA™E oA o1 faeae Ant
N A F wae g W1 wfad aw
gt qLfrg 1 S gEE wgAaT
#1 HIT q¢ WT F AW AGATAT
At 10— 1571 20 &1 gwrE § gET
T TSR ¢ LAY T wen g
#H AaE qgt % g et g fe aw e
Frf wimm W) favars 7 49 & A
FH1 7 wrary T A w1 faar 3 1 7T
£ AT & T5E T AW, BT,
fararsft &1 s e AT faeen wifge
FTORA T TATA 6 AE WA RE Y
W #1 dgre afY & 99 g & A
1 ot fe T T=md § v ¢ W
7 %1 avs & s A fadr g
T qORTT 1 TH AT ¥ I AT
% gy wyea 1 IF AT FATL ATAA
faw w & 3@ Fafaa Hram o
2, ek wgAl & g i foro e
gwr ¥ 3 #1 of & fary v wroeTT R
wré Ay giz Gaw & A A ) daw
H g & 7eTE A AT TEAT g § 9w
# afagfa & 1 A fadpy o
e FAT gOET A G €1 Al &
T 1 & woere % Yt T wmgn §
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[ age firg]
fes s 3% & feaf %7 a@rg v
A AR F WA, A F A agA
A frdr g€ Free g1 A0addr oo G AT F
T a7 & fF et oad ¥ oweaw
art &t F4Y §, aifor gt A &, W
W S g ¥ AT AT A
fatas W mgma H37 48
AL AT A WY AL R ATE AATH ®
iy #  #fsfee ofan @t ama
oY IR W TR ST w7 wAa w0
g & AU Wi g 7 owA
¥ fau andar &7 @@ | ¥ W@
fra TS IR & A7 M A A
w0 T T qre @ WY 3w i mraTy
w1 JeEA wfew @ @ oamm f
T ¥ §TRT A g 3E WK
o ¥ %7 afey w=m IS A
ox 2 g & avx qomw A Frd g
AT FY WA Y A o g o v
& gl & fcfee i &Y aww W
W & wAw ST s Sd g
ST ¥ FAT HT I WA %7 | gwfAw
¥y wrd & i St Ao w
A1 & gTWT Y A AR 9 |FAvEAr
1 S g fr o i qoec X
9T s @Y frmr W omAr afae
qa g} fear at domw g e e
¥ frmré ¥am & dar fomrd ) T A
& § 1 Afugrn A e ST A
wgarn & WY g "/vO oA o fe
fraesT wgarar & A fam & faw
w1 AT & fF 9w A1 gl F1 oF zEEr
gag AMIA AT AN & 1 ag amA
faegm a1 & f& 9 77917 & 06
7% warr for aftr aw s IWT
TE wwAT R

JATA T AFZ 3T F IAW GAT AG
f& wrva gtz gifesna 1 YA F
i o = a3 diT T g }

wrrogE ¥ 4, 59 aw A oy g
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a3 % fefioT &0 aga 7o w7 feam
oF T AT AAE 9% § (39 W
FTHET F1 TEM 7 39T 97 £ A
F1 FIAT FFCFAF & AN FT
RIT® AT A7 F fr7d & waw S
g AR § Fa o2z A 25 WX
IR FTAFATTE Y IR W FAFAT
welt ag IAT 7Y AT # I g Ty
X ¥ 781 6T & 97 F7 AT ¥ wmaw
< faar w1 oF w7 A o oR fRa
78 %8 W ¥ 5 qoma ¥ avy g
aam & fav wdr 77 o 2w & am
AN AT § Jq A% ¥ T oW
56 GATH F1 qTHA 7T T HYTGAT FY
gt =T & ATEAA w7 AT fear 97,
afer gad aus gt oft A T
gt g ¥ gA-Tay wer v feT ¥
AT & qraa AT wEy w7 fam o
Jamr % &R FT e 6T § T
Y aTE 77 T § | ToeEe ug e rw
g mf & owaT T TEE R 04 www
=q g % fararewe AT W) A ST
I A 41 | Fg aET W W
Ay &1 6T & ave @ W At g
fr ag ot et mm @i ni @
At A AT 9T & | ag WA WA wf
TS T SO AR § | HT AT AFA §
fir damw fom a6%F ¥ 2y 7@ W 97
a1 fom 6% & 9w &4 K1 GEA
# wa f it qn oY w0 Wi R "
FoATE HTAT 91 TA FT A WA K
FTTA| AT A 947 T8 A1 TR ATg
®1 JTHTT &1 {1 AT B WA FFI
F&Ta 19 a| %t 2 f dww 7 fa=mg
1 orgt Wit w41 § A6 §, Tit ZgHAWT
& qur %%, Agd % wiaf o @ w1
o i faaet % w7 39 w4 £ QO
w1 |

qome ¥ ¥ afess ufgsr 7g %
W ¥ fin qore & g ¥ wigs v s
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iz #1 ¢ fam w1 fF s qowT A
YT FT0 Ffee 1 oft AT agrgT wed
7 marfaat & afuw wx 3m7 1 i
g AT T, g A 97 gy aw
wTFi & fFart o7 el aw # @4
FCT A1 A Y g A arrfge @ e qormw
¥ g9 fomr #  oF Twv AEgeaqd A
WE ST | AA g7 AW § A
¥8 77 ¥ faar gwar  ar wew

AT ¢ 5 S g s e
wtz ¥ 917 agt 71 afgfr w3 ) o
¥ il g A wEr § saeasy o
Wed § gart wid WA T T WY
§ 3w § sarEr T Wy § WK
& fau @it s 3 ) g ey
o O g agEAT R AT &1
=t w1 o7 71 g A T 97 & 4ifE
F7 390K 1 AT 34§ F0E Ay qr ey
T WO I T FIET A1 FEAET
e wRE Ag @ R S arwr omw
W JT " "et w wGAT F1 fagdr
wfy 7§ 2 va 1 9z ¥R AT @ W7
afa Fr &% T gEIT R TAR &
AFOT KT ATIE w77 F fAm gE
wiz &7 & Tfgr 1 afs w0
et 79 fam & afer 2w oI5 §
o iw ¥ A gATo wrw g wfuaw
471 FTH  ® ARG @ € OFT gl
WM WK gH G996 § 50 vfawa
¥ wfaw w7 AgET T @

Shri X, D. Malaviya: Mr. Deputy-
Speaker, my hon, friend, Shri D. C.
Sharma, has raised, in my opinion,
some very relevant ssues for the

ideration of Gover t. With
regard to the appointment of these

Pinance Commissions periodically and
the allocation of resources to various
States, I personally feel that some re-
thinking is needed as this idea of the
appointment of Finance Commissions
has been handeg down to us from

veqddnﬁmumdithunotbem
freshed by the tion of
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and cir quent on the
change of &wmnmnt in the post-
mdependence perlod. The entire
of tion of resources
has now to be given a new orienta-
tion from the point of view of the
new social objectives before us.

It is not enough periiaps to take
into ideration the laig of a
State and the amount of tax collect-
ed from that particular State and
then try to do justice with regard to
distribution of funds from the point
of view purely of the quantum of
funds and the numbers involved.
Then again, what is the objective of
spending that money? We have to
think about it very sericusly. The
backwardness of a State is one of the
considerations. But more important,
in my opinion, is the total integration
of the conditions of thg vountry and
the social objectives which we have
set before ourselves to attain, For
instance, we have develuped the phi-
losophy of building up und giving &
new dimension to public sector acti-
vities ynder our sociaiist objectives.
We daily complain of shortage of re-
sources. I personally fesl cne of the
difficulties that face Government fs
on account of a certain pattern of
distribution which we have taken for
granted with regarg to thc resources
that we get from the people. We
have got to gee that the marriage
takes place between the fulfilment of
the objectiveg that we have gnd the
physical resources that we mobilise
to invest in those objectives in such
a manner as to produce the best re-
sults. If we have other cunsiderations
before us, those considerations which
have been before us for some time,
they have got to be changed now.
The time has now come tu transform
our concept with regard to expendi-
ture of money.

Of course, my hon. [nend, Shri
Yudhvir Singh Chaudhuri,  has also
raised the question of the economic
difficulties the Punjab industries are
facing. For such problems. cbviously
Government have get rusources and
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they can meet the, because they are
ghort-term problems which have crop-
ped up due to circumstances which
do not happen every day, which have
nothing to do with the day-to-day
progress of the country and the ob-
jectives before us. Governmepi have
got means and they can meet such
aituations. But the development of
industries, of the economy of the
country and the natural resources is
a long te:m difficulty. These factors
are of prime importance with regard
to certain import of raw materials
We want to reserve our resources for
expenditure on particular objectives.
I could just give one illustration:
scarcity of sulphur in tne country.
There is basic scarcity of sulphur in
the country and we are not going to
. #0lve it by the routine method of im-
porting sulphur and converting it
into sulphuric acig and use it for
various chemical industcics for def-
ence and other econarnic develop-
ment purposes. Here is a row mate-
rlal available to us: iron pyrites, It
has got almost unlimited amount of
sulphur in it and it has to be px-
ploited. Therefore, the policy of
government ought 1o be io extract
sulphur out of our loca] Tesources found
in Bihar, For that there is no parti-
cular attention paid because there
are the questions of economical ex-
traction of sulphur ang lhe resistance
of the private sector because they
know the ensiest course is lo import
sulphur from abroad gnd then con-
vert it into sulphurie acid in their
own installations. Government should
allocale specially reserved funds for
the availability of sulphur to the
nation for various purposes. The dis-
tribution of excise dulies must piay
its part The entire problem of allo-
cation of resources should be looked
from this angle; it should be linked-
with the economic necessities of ow

gocinl obiectives. This 18 g peint
which needs consideralion by the
government, Because of vast]y

changed circumstances, we have to
change our concept of distribution of
funds also and we nave {0 cut our-
selves away from that olg concept of
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just merely distributing money be-
cause we have got money. Ihis en-
tire concept of national outlook will
be enforced more purposefully if we
do away with thig idea that we have
got Hs. 5 and therefore we may give
them Rs. 2, because that is their due
share. The justice behind the distri-
bution should be not on account of
the numbers that inhabit that State
or region but because of tlie pecessity
of the nation,

Shri Kashi Ram Gupta (Alwar):
Mr. Deputy-Speaker, the report of
the Finance Commi:sion must have
been discussed in th: Mous, prior te
the bringing in of these bilis. That
would have been thy proper course.
Just now Shri Mulaviya was refercing
to & very impoviant juestwn about
the policy of reallocation of flnances
for special purposes. The present
method by whic: these Bills are
brought beforc ihe House fur percen-
tage distribution is tae old theory and
it requires a very big change. In the
report  of the | finance commission,
the Chairman, has osut in 2 note of
digsent. This is about the planning
commission; he has charged that the
planning commission js an unconsti-
tutional body, formed againgt e
Constitution. Government hag not
been able to say a word abhnut this.
He iz of the opinion tha! the pianning
commission should aiso be a stelu-
tory body, and not a body set up by
and for politicians, Al present the
chairman of the Finance Commission
was of the opinion that the commis-
sion was competent to deal with all
such points ag arve dealt with by the
planning commission. 1t js only be-
ratise of certain other ideas of the
government that this has come in.
The Statey have got certain inherent
rights for taxation. I has come te
the notice of the people that sales
tax levy in the States leads to cor-
tuption; instead the government
should levy excise duties. They say
that the States are not agreeable to
do this. My point is that whether
they do so because of the politicsl
power that they hold about this or
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because of economic factors. So far
as economic factors are concerned, I
think there can he Way8 and means
W0 give them some amount of revenue
by means of excise duties in place of
sales tax. But so far ag the question
of having a sort of power is concern-
ed, it is quite a different method. If
the Bhtes insist that sales tax should

the t of India
shouid also reconsider the question
of allocation of funds to them. At
present the government only allocat-
es certain funds; it does not wield
any power of control over expendi-
ture of these funds and this leads the
state governments misusing funds in
their own way and even against the
directions of the planning commis-
sion. The time has come when the
whole tax structure of ihe count:ry
should underge a radical change, A
commission should be appointed
see how the allocation of taxes bet-
ween the Stateg and the Centre should
be there and if need be the Constitu-
tion may also be changed, Even this
finance commission has given the
idea about it that a gpecial commis-
sion shouly be appointed to go into
the plan expenditure. The question
is now a centralised ong while there
is a slogan for decentralised way of
production, decentralised way oy shift-
ing small industries to the rural
sector. [ that is done the whole
structure of the taxation shall have
%0 be revised. There is congiderable
contradiction belween the two. Un-
less the government is very keen
about ending it, this anomaly will go
on as it is today. At present what
the Stales do is this. They are try-
ing to tax to the highest level and on
the other hand there is a gap to be
flled in by the ecntral government
from taxation according to the flnance
commission report and also by grants
in aid. All these three things are
going on; that has lead to the whole
trouble. Therefore the time has come
when we should see that 53 more
simple procedure is there and there
may not be so much need of having
a finance commission revision every
five years which complicates the
things all the more. Mr Yudhvir
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Singh a very important
point al t the presant position of
the border States, I come {rom
Rajasthan which enjoys the same
position. It is a very backward

State because of sp many reasons;
there are the tribal people and the
scheduled castes there. The desert is
there. The finance commission had
not the power to allocate funds in
that way and hence the question of
grants in aid from the government
comes in. IL may be argued that it
is a temporary phase. If we see the
situation of the State, it is not a tem-
porary phase; it is a chronic phase.
Therefore, seeing to this chronic
phase, the allocation of funds as en-
visaged in the Bill requires a radical
change in percentage and all these
things which have not been touched
by the Comunission as they ought le
have done. .

Al present there are certain sub-
jects which are in the concurrent
list, and certain subjects which
need to be taken over ky the Gov-
ernment of India, for example pro-
duction of electricity, power and
irrigation. Every one now has come
to this conclusion that unless and
until there is a central authority, for
power, nothing can be done substan-
tia'ly. It a cent-al authority is
there and an All-India grid system
is there, the whole question of giv-
ing a'location of funds to the States
will have to be chanpged. Therefore,
when we sce to these allocations,
we should see lo these basic prob-
lems, whether the Stites which have
got at present incomes from land re-
venue, forests, excise dulies and all
these things, will he allowed to have
further taxation in other directions,
or whether the Centre should take
over these things. My opinion is that
the Centre should take all such
things as  electricity, and the
reallocation of funds in that directioa
muit be in the light of the mseps
taken by the Centre. Of course, the
States, according to their own re-
sources, must be allowed to have
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their own industries in the public
sector to the maximum possible ex-
tent, ang also in the private sector,
and if public sector industries are
given, the allocations will be there
according to that position.

Therefore, the present way of allo-
cating funds should undergo a radi-
cal change in that respect that if we
allocate funds and we also categorise
them specially, for specia] use, then,
of course, there must be proper use,
proper control of the funds by the
Centre over the States. Otherwise,
the present position is that every
State demands the maximum and
spends in its own way, giving poor
results, and at the same time taking
no responsibility,

For example, about this agricul-
tural production, the real power lies
with the States, and the Centre has
to co-ordinate this and everything in
that respect has to be done accord-
ing to the Central directives, but
the directives are not followed.
Therefore, while passing this Bill,
which is a tempoiary phase, I re-
quest the Finance Minister to see
that the whole taxation structure of
the country is put into such a aim-
ple form, and the procedure is so
simple, that all these central direc-
tions and complications are avoid-
ed, and all those methods that re-
sult in or lead to corruption must be
avoided if we are to have a scienti-
fic method of taxation and a scienti-
fic method of giving & right propor-
tion to the States iu 8 right way.

Mr. Deputy-Speaker: Shri Alvares.

ol gen TT wEwW (TAW)
INETH TEET, FIA F 0 AL E |

Mr. Deputy-Speaker: The bell is
being rung...... Now there is quo-
rum. -

Mr. Alvares (Panjim): The Fin-
ance Commission in its report has
raised some very fundamental issues,
and it would have been advisable if
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the Government and the Finance
Minister had asked the House to
ider the r dations of the
report as such. It grows upon one's
mind that while there is a large mea-
sure of autonomy in the political
arrangement, as regards finance, there
is more and more centralisation in
the hands of Government, One comes
laints thr hout the re-
port, where the representatives of
States, who deposed before this Com-
mission, have made out this point,

For instance, they have complained
that since the first Finance Commis-
sion gave its report, a new and im-
portant innovation has been introduc-
ed into our economy, and that is
developmental planning, and there-
fore neither the Constitution nor the
Finance Commission in the past have
taken this new important featrue of
development exponditure into conside-
ration. They would have liked to de
50, but because of the restricted terms
of reference given by the President,
they were unable to go into this ques-
tion, They have suggested that even
it it is necessary to amend certain
articles in the Constitution in order
to give relief for the development
expenditure in the States, this should
be speedily undertaken.

At the moment there are two crite-
ria on which the States have com-~
plained, and it is obvious that a large
amount of centralisation of revenue is

taking place. In the first instance,
the States have complained ihat
those taxes which the Government

have worked are not sufficiently ex-
ploited, and often in this House we
have raised the same cry. We have
sald that where it is possible for
Government, not necessarily in these
taxes that are shareable or divisible
but in other cases, Government js
not making sufficient efforts to draw
out gll that is y from possibl
sources, and in the absence of this
full exploitation, the share of the
States where these taxes are shareable
comes to & lesser extent than is anti-
cipated.
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The second point is in regard to
certain additional excise duties which
are in lieu of sales tax levied by the
respective States, for instance on tex-
tiles etc. 1t is a general complaint
that the Union Government have the
discretion to vary this additiona] tex-
tile duty, and because of the discre-
tion to vary, the rights or shares ac-
cruing to the States are variable, and
as a consequence of this they are not
able to make any plan in advance,
not knowing the extent of the share-
able income that they are going to
receive from the Centre. Many dis-
cussions or many formulae have been
suggested to determine the share of
the States in the divisible pool of
taxes.

14 brs,

Sir, may I suggest that one of the
important facts—which is not so much
taken into consideration—is that a
large number of States are in need of
finances for social development pur-
poses. Article 275 of the Constitution
itaelf lays down the responsibility of
the Centre to give grants-in-aid to
such States as have to undertake
developmental work and incur deve-
lopmental expenditure for the reha-
bilitation of the Scheduled Castes and
Scheduled Tribes. While this is a
specific recommendation, there are

vast areas for social development
quite outside this datory rule.
angd therefore, T think, a point has

been mnde out that as far as the de-
mand of the States for the availabili-
ty of more divisible funds for deve-
lopmental expenditure is concerned,
thie matter should be examined

Having said tfis, the next point is
that there has been a plea made for
some form of consultation. It is true
that when the President under arti-
cle 274 of the Constitution makes a
recommendation and sets up a Fin-
ance Commission, or he gives permis-
sion for any Finance Bill to be intro-
duced in the House, he has to take
the interests of the States into con-
sideration. While I am sure he does
that, nevertheless, therp has been a
necessity for a more direct consulta-
tion between the Centre and the
States whenever new taxes are being
levied or any relief or variation on
the existing incidence takes place,
Therefore, may I suggest that in addi.
tion to the consultation or examina-
tion of the Finance Commission's re-
port, it would be advisable for the
Finance Minister to consider a sug-
gestion that there should be g perma-
nent machinery by which such con-
sultation can take place perennially
and not necessarily at certain periodi-
cal intervals, so that the require-
ments of the States are kept in con-
stant attention before the Finance
Minister and the Union Government?

When we are considering this ques-
tion as to what should be the ghare
or what proportion of the divisible
assets should be made out between
the Union Government and the State
Governments, ong more consideration
comes o my mind, and that is the
question of making provision for ser-
vicing the loans raised by the State

the Government also.

The third point is. when the Fin-
ance Commission first came into ex-
istence, there was not so much of
plan expenditure, which now over-
shadows current expenditure. The
whole context has changed now and,
therefore, the States rightly feel that
when they have taken up the respon-
sibility of quite a big degree of plan-
ned expenditure, their share from
these divisible assets should be larger
fhan it is.
2157(ADLSD—T.

Gover ts for paying interest and
amortisation. Today, there is no such
provision. We all know the Reserve
Bank of India has complained time
and egain, because of the heavy bor-
rowing of States from time to time,
they are helpless and have to refuse
the States as much money gs they
would like to get; the fact that they
complain, shows thal the States are
borrowing beyond their means to pay
back. I do suggest that the way the
States have been burdened has to be
gone into.
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The public debt of the various
States has increased phenomenally, 1
quote some statistics. I wil) give the
figures for the public debts; I do
not want to refer to the loans in res-
pect of the States in this context.
But I will give the House a few in-
stances to show how public debt has
increased from 1852 to 1956, In An-
dhra it has increased from Rs. 122
crores to Rs. 418 crores; Madhya Pra-
desh, from Rs. 22 crores to Rs. 347
crores; Bihar, from Rs, 122 crores to
Rs, 418 crores; Madras, from Rs. B0
crores to Rs, 403 crores; Maharashtra,
from Rs. 53 crores to Rs. 502 crores
and in West Bengal, from Rs. 43

crores to Rs. 5268 crores. I am only
giving a few instances.
Shri  Shinkre (Marmagoa): How

dees it compare with Central borrow-
ing?

8hri Alvares: That is independent
of this, b the Fi Mini:
can bring in notes or borrow from
the Resarve Bank, but may I say that
the States have no means by which
they can borrow except from the pub-
lic and from the Government of India
and from the Reserve Bank. There-
fore, there is no such provision to-
day. This has been made out by the
report, and there appears to be no
provision by which the States can
pay back; not because there is no pro-
cedure for paying but because there
iz ng poasibility of the States liqui-
dating the vast public debts that they
bulld up in the course of implemen-
ting their own projects and some of
the projects of the Central Govern-
ment.

Now, 1 was dealing with the ques-
tion of the States laini that
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This proves that while the Cenire
has the discretion ang the authority
to a vast spectsum of taxes and has
the right also to vary and increase
the incidence of taxes on certain
items, it is not possible for the States
to do so, and therefore, as I said in
the beginning, we have come to a
situation where, while there is auto-
nomy for the States in the political
arrangement in this country, financi-
ally, the finances are getting more and
more centralised in the hands of the
Union Government and the Union
Finance Ministry.  Therefore, all
these points need consideration. A
discussion of the basic report of the
Finance Commission would have elu-
cidated many points raised therein
and cleared many of the fears ex-
pressed by the States that they are
losing more and more authority and,
shall I say, the items for levying
taxes because of the need that the
Central Government has felt to levy
tham by itself and give the States a
part of those duties.

Therefore, I would suggest that
these points that I have made out
may be taken into consideration by
the Finance Minister and, above all,
request that the Finance Minister
will set up a department which pro-
vides for perennial consultation be-
tween the States and the Union Gov-
ernment so that the problem of the
States are kept in constant attention
by the Finance Minister.

Shri A, N. Vidyalankar (Hoshiar-
pur): Mr. Deputy-Speaker, Sir, I
wigh that before we discussed these
BiMls, the report of the Finance Com-

issi had been discussed in the

they are not getting their due share
of the divisible pool of the duties.
Let us take the total excise levy of
the Government of India during this
period and let us examine whether
the case has been dealt with fairly.
Between 1951 and 1988, the Union ex-
clse duties rose from Rs, 87 crores to
Rs. 819 crores. The sales-tax rose
from Rs. 80 crores to Rs. 315 crores.

House alongwith the basis on which
they have made their recommenda-
tions, so that the House could have
an opportunity to express its opinion
on them. I feel that the basis on
which the Fi C issi ¥

its proposals required alteration, in
view of the new situation that has
arisen and the new needs that sre
being felt by the States as well as
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by the Centre. I agree with the
suggestions made by some of the
Members that the whole structure of
taxation requires review, the whole
basis requires review, because in the
States it is being felt that the States
possess very meagre rasaurces The
Centre has better resources. Mean-
while, during so many years since
this division was made, the conditions
have very much changed from what
they were at that time, and the cha-
racter of the resources has glsc chang-
ed. Therefore, it is very necessary
that we should review how these allo-
cations should be made and how
these resources also should be all.u-
cated. The whole question requi

of Excise etc. Bo
Bills o

wlhicn aue nubgl.‘ mucp favourable
positon.  Lowr conditiun aiso should
D& recuvnsidered.

~lur purpose should be ihat  cach
State snould prosper wiu scguwre all
the needed resources, so that it I3
abie to make progress. The alloca-
tioa should be not on the basis of
m.l.hcummdemuchsul-eor s
ar its r
a State which is already rich should
not get more and a poorer Slatae
should not get less. That is not equit-
able distribution. I think the basis
of distribution should be changed and
I hope thesa rn.utter' will receive very

lot of fresh consideration. 1 feel th.nt
most of the States—especially Punjab
from where | come—have not receiv-
ed consideration which was very ne-
cessary and which was due. Punjab
has not received that much considera-
tion which was due to it in view of
the circumstances in which my Stata
is finding itself today. Since Inde-
pendence, Punjab has been facing and
confronting a situation and is expect-
ing always some kind of difficulties at
ite frontiers and on that account its
economic candition also is very much
affected. It has tp meet certain ex-
tra expenditure in various ways,
directly as well as indirectly. Often
situations are created in which a State
has to incur i types of indirect
expenditure, All those considerations
have to be kept in mind. The alloca-
tions made by the Finance Commis-
sion do not satisfy the present needs.
That is why I said it would have been
much better if the Commission's pro-
posals had been discussed earlier and
then on that basis these Bills were
put before the House. I wish the Fin-

tion of the Fin-

rhats
symp e

ance Minister.

Shri Radbelal Yyas (Ujjain): Sir,
1 fully associate myself with the views
and feelings expressed by the pre-
vious spesker, 1 feel strongly that
the considerations on which alloca-
tions are made to different States
should be considered in the light
of the positions of the different
States. The previous speaker refer-
red to his State of Punjab and
some other States. May I also
invite the attention of the minis-
ter to the state of affairs in Madhya
Pradesh. It is surplus in food, but
unfortunately in irrigation it is the
most backward State. Only 64 per
cent of the cultivated land is under
irrigation there. We have potential-
ities for starting more than 300 irri-
gation projects. If one or two pro-
jects are taken up in each plan, I am
afraid even in a hundred years all
the projects cannot be taken up.

Similarly, I.n the matter of roads
and jcations also Madhya Pra-

ance Minister d this q

and reviewed the whole situation, be-
cause if we do not meet the require-
ments of the situation, various diffi-
culties will arise, resulting in discon-
tent. Although I support these Bills,
1 hope the Finance Minister will sym-
pathetically consider the needs of
those who are placed in difficult con=
ditions as Punjab is. 1 also plead
for other States like Orissa and Bihar

desh is lagging bihind so many other
States. Ii ig a vast area angd villages
are far away from one another. Large
funds are needej to connect the vil-
lages with the main roads. This is not
within the means of the State. It can-
pot do it. If things mave as they do
now, I am afraid Madhya Pradesh
would be lagging far behind during
the caming years
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Similarly in regard to education
also it is lagging behind. You will be
surprised tp now that this year we
could not open even one primary
school, As a matter of fact, we had
to appoint 30,000 teachers, but out
of this we could appoint only 15,000.
‘We had po funds. It may be said that
it is the fault of the State. The State
has done its best to levy as much tax
as it could and no source has been
left untaxed. If our position is com-
pared with the position in the neigh-
bouring States, in some matters Mad-
hya Pradesh has reached the satura-
tion peint and there is no further
scope for taxation, There is vast un-
employment ang great poverty.
Therefore, the consideration which
should weigh with the government
should b: not income or population,
bul the backwardness of a State
After all this is one country and the
whole of it has to progress and no
oart of it has to be left behind.

One important point about this pro-
blem State of Madhya Pradesh is that
34 per cent of its population consists
of scheduled castes and tribes who
are very backward, Besides, in the
Chambal ravines every day we hear
of 50 many dacoities, murders, loot,
ete. It is a daily phenomenon. The
State Government has to gpend a lot
of money to maintain law and order
and still it has not been able to cope
up with it fully, A large amount of
its income is being spent on this.
‘There are other points also, like
drinking water. If a government can-
not provide even drinking water to
its people it cannot be called a Wel-
fare State,

Shri Yashpal Singh: Even to MPs.

Shri Radhelal Vyas: There are 4000
to 5000 villages in my State which
have got no drinking water facilities.
Crores of mp&s are needed to pmvldg
ancial ions,
education. rnedu:al reitef, law and
order, roads and irrigation, TIrriga-
tion is necessary not only in the inte-
rests of MP but of the whole country.
1 submit that these factors should be
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taken into consideration while making
allocationg to different States.

For ple, the tax col-
lected in & Stste is taken into consi-
deration. In my State, we have got
factories belonging to Birlas and other
industrialists in Indore and Ujjain
also, with their head offices located at
Bombay and Calcutta. The income-
tax derived from them jg credited to
the account of those States and not of
Madhya Pradesh. Of course, it goes
to the Centre, but the Centre distri-
butes it on the basis of collection in
each State. That ls why Maharash-
tra and West Bengal get larger sums,
because the income-tax derived from
these factories is shown as being col-
lected in those States. This fact also
should be taken into consideration.

With these remarks, I would appeal
to the minister that at a later stage,
he might kindly reconsider this and
see that no State lags far behind
other States,

Dr. M. 5. Aney (Nagpur): Sir, [ also
associate myself with the observations
made by some of my predecessors
regarding the desirability of the Fi-
nance Commission's report being
placed before this House and discus-
sed, before these Bills are placed here.
The main difficulty which exists now
is that on account of the develop-
ment programmes which we are plan-
ning, the liabilities of the local gov-
ernments are increasing. Commen-
surate with the liabilities, their
sources of income are not incress-
ing. Therefore, the States, naturally,
look up to the Centre for more and
more help. This year they have found
out that the three Bills are com-
ing in simply to augment the share
which i3 to be pgiven to the States
by the Centre. Thes» Bills are only
for that purpose. There is also the
Reilway  Convention Resolution
which is going to come up. That is
alsp for the same purpose. So we
find that the question of the sources
of income of the States is a matter
for very serious consideration. At the
same time, the liabllities are also of
the States and the Centre, increasing
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in view of our programmes of pro-
gress and development along with
the additional liabilities put upon
them by unforeseen circumstances
like war and other things. So when
demands are made in the name of the
States, 1 would ask the States also
to see—they have also this duty—that
the Central Government is in a posi-
tion to feed themselves as well as
give a proper share to the Statles also.
That can be done only if we give
them what help they require for the
sake of augmenting the income of the
Central Government so that there is
sufficient fund left with them for
allocation to the States also. There-
fore, this is not the time for us to urge
upon s re-thinking of the formula in
favour of the States. This is a ques-
tion which cannot be deferred indefi-
nitely for the future,

1, therefore, think that the propo-
sals as they are today have to be pas-
sed. There is nothing wrong with
these proposals. But my suggestion
is this that very soon the Finance

Minister should take into considera--

tion the question of appointing a
Commission that shall go into the
whole question of the liabilities and
the proportion of shares which have
to be given to the Stateg out of the
Central Gvernment's Income. That
question should be examined more
comprehensively and exhaustively.

With these remarks, Sir, I think
the suggestions made by the Finance
Commission and the recommenda-
tions made by them which are In-
corporated in these Bills are such as
should commend to the approval of
the House. T lend my wholehearted
support to these Bills.
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Mr. Deputy-S8peaker: Shri D. N,
Tiwary.

How much time would the hon.
Minister require?

The Minister of Finance (Shri
T. T. Krishmamacharl): How much
have I got, Sir?

Mr. Deputy-Speaker: We can go

up to 3-13 P.M.

Shrt T. T. Krishnamachari: I would
require twenty-five to thirty minutes

Mr. Deputy-Speaker: Very well,

After one more speaker 1 will call
the Finance Minister.
Shri D, N. Tiwary (Gopalgamj):

Mr. Deputy-Speaker, Sir, the deve-
lopment of a country is just like the
development of the body. If any limb
of the body is weak while the other
limbs have devecloped strongly, the
body will still remain weak. Simi-
larly, if certain parts of the country
are backward and are weak economi-
cally the whole country will be
weak, because that weak part will
drag the whole country with it angd it
will be dead-weight on the whole
country. I am not ashamed of talk-
ing about my constituency or my
State in this regard, because those
States which are wery backward
should be given preference. When my
friend Shri Madhu Limaye was
speaking and somebody said “you are
talking about your constituency”, he
protested. I am not mshamed...

=Y ay fod 7@ F W A @
aft ¥

Shri D. N. Tiwary: From the statis-
tics that have been given by my
friend Shri Madhu Limaye about the
per capita income of the States you
will find that for Bihar it is less
than Rs, 220; and even in that, there
is a big chunk in the State where it
ta less than Rs. 100 per  year, and
that is the chunk of North Bthar
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where the population is about 2 crores,
nearly one-twentieth part of the
whole country. And especially in
the portion Darbhanga and Saran the
income is just Rs. 72 per capita per
yvear. There was a question here,
sometime when Pandit Jawaharlal
Nehru was the Prime Minister, by
Dr. Ram Manohar Lohia, and great
controversy arose. He had said that
m certain parts of the country, among
certain category of populations in
the country, the income is three to
four annas per day, then a great
controversy arose, and it was refuted.
But these statistics prove that what
he said was right. How can a man
live om three annas per day? Land
in North Bihar is very fertile, it is
one of the best in the whole country.
But due to the negligence of the
State or the Central Government—I
do not want to apportion blame--
that part of Bihar has remained very
backward. The people are not dull,
they are intelligent. It has produced
people like Dr, Rajendra Prasad,
Maulana Mazrul Hugq and others.
But due to man-made arrangements. .
(An. Hon. Member: God-made) I
cannot say God-made, because God
has given the best land there, buy we
still remain backward; not one family
or two, but the whole of North
Bihar. There is no industry shere
except the sugar industry. A large
number of people are unemployed. I
would draw the attention of the hon.
the Finance Minister—I have faith in
his ability, integrity and impartiality—
and I would request him to make out
certain proposals, for that part of the
country, so that it may come, if not
on par, but near par with the other
parts of the country. [ would sug-
gest that many industries can be
located there. A jute industry can
be there, in Motihari; bagasse indus-
try can be there for making paper
etc. in Saran. If the hon. the Finance
Minister, who i3 a very able man,
appoints a committee to go into the
details about the backwardness of
North Bihar, 1 think the people of
North Bihar will remain very graie-
ful to him and he will be improving
the lot of the people there.
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So far as other matters are con-
cerned, education and other things,
there too education in North Bihar
is not on par with the education in
South Bihar. If the percentage of
literacy in South Bihar is 20, in
North Bihar it is 13 or 14 So in
every sphere, whether economically,
educationally or otherwise, North
Bihar is very backward. And it is

also backward in the distribution
of income, 30 far as Estate-duty,
excise duty, etc. are concerned. I

have seen the chart of gistribution angd
here 1 find that Bihar is given only
10 per cent. This, I think, is accord-
ing to the population. What steps
have been taken tp zive more money
to Bihar with the explicit direction to
use that money for tnc improvement
of backward areas? There is no pro-
vigion for that in this Bill. If it ig not
possible to allocate it here then
additional funds should be allotted in
some other way so that that part of
the country may be brought on par
with other areas. A few years back
a Member from Uttar Pradesh ralsed
the question of Eastern UP. He tried
to show how Eastern UP is very
backward. When Pandit Jawaharlal
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become the
of India.

rest State in the whole:
Even to exploit the natural
r it is y to have funds.
So, T would request him to find ways
and means to help this State in order
to bring it on par with other States.

Shri T. T. Erishnamachari: Mr.
Deputy-Speaker, Sir, it is somewhat
difficult for me to answer the various
points raised by several hon. Members
in the course of the discussion on
these Bills, for the reason they cover-
ed a very wide ground. [ would at
once concede that points made by hon.
Members are quite valid in them-
selves because they are matters per-
taining to particular States and the
levels of prosperity in those States
which, as I said before, are valid and
have to be looked into.

But the basic point that has to be
understood 13 this, the difference
between a  stalutory obligation to
devolve oertain revenues on Lhe State
and also a devolution which is made
on a discretionary basis taking into
account the need for development all
over India which is done on the
recommendations of the Planning

Nehru heard that speech he app

ed a committee to go into the matler
and suggest ways and means (o
improve the position of that region.
1 do not know what happened to that
committee, whether any report has
been submitted by that committee,
whether the Government has con-
sidered that report and implemented
it. In any case, I would request the
Finance Minister to appoint such a
Committee for North Bihar so that he
mwhwhuwtohnpmvethelotof
the people there and what to do there.

I do not want to take any more time
of the House. I would again appeal to
the Finance Minister to look into the
matter. 1 have brought this matter
to the notice of the Finance Minister
in the budget session. Bihar is not
deficit in natural resources. In fact.
it has rich natural resources in abund-
ance. Yet, 1 do not know why it has

C isgs I certainly do not claim
any merit or any reputation for being
infallible but, as I understand it, the
arrangement that we have in the Gov-
ernment of India today is as nearly
perfect as it could be in the adminis-
tration of a country which has a
federal constitution. The States are
very largely autonomous in their own
sphere and for the preservation of that
autonomy the element of discretion is
taken away from the Central Govern-
ment in regard to devolution of
fl which are ded for the pur-
pose of administration of States
following certain criteria. Then comes
the other question of a uniform deve-
| t ic develor t, o
India and the need of the whole coun-
try showing a certain amount of
growth, That cannot be done on &
statutory basis; nor can it be donc for
five years. That s where we have &
permanent advisory body called the
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Planning Commission which not only
frames the Five Year Plan, it also
frames the annual Plan and it also
looks into the implementation of the

*Plan all the time and it advises the
Qovernment . . .

Shri Eashi Ram Gupta: But the
Finance Commission has questioned
the very titution of the Planni
- Commission.

Shri T. T. Erishnamachari: I may
be permitted to have my say. The
hon. Member had his. What 1 say
may not be palatable to the hon. Mem-
ber, but it cannot be helped. I think
the hon. Member has said many things
which may not be to the liking of
many Members. In fact, what one
hon. Member has to say sbout one
State may not be palatable to a
Member from another State because
each hon. Member is pleading for his
State.

Now 1 come to the dichotomy that
exisls belween the work of the
Finupce Commission and the work of
the Planning Commission. Of course,
it iz nuot {.r the first time that the
member: of the Finance Commission
have raised this point whether their
woik is necessary or whether the
Plunning Commission shou'd take over
their work and become a statulory
body. In fact, the Planning Commis-
sion cannot become a statutory body
because the ultimate right of what
should be done and what should not
\ be done should vest in this House and
that cannot be taken away, except in
go far as the States are concerned.
There I think this House cannot do
anything except giving an advice and
that devolution is made on the basis
of a Commission appointed under the
Constitution. Well, that area is taken
awny from any question of discretion.
1f the Plarming Commission recom-
mends and we make an allocation to
the varipus States, it is subject to this
‘House accepting it. The House has to
.wccept it, without which the Govern-
ment can do nothing about it It may
‘e Gnat, as ‘the hon Member, &hri
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Limaye, put it. in the process of
functioning, we may be functioning
wrongly, it is possible. There may
be room for improvement. In fact, I
concede that there is considerable
room for improvement. But all this
improvement is contingent on the
rcsources being available. Of course,
if the fault is laid on the door of the
Central or State Governmenis that
they do not spend the money allotted
to them effectively and efficiently,
well, it is a different matter. But in
the question of apportionment of re-
sources the main factor that is needed
is the question of resources being
available. That is neither here nor
there.

I will come to the question of
Finance Commission. The Finance
Commisgion takes note of some of the
necessities for the functioning of Gov-
ernment and suggests certain basis for
appropriation of revenues and also
transferg a little more funds from the
Centre to the States. They have
transferred only Rs. 140 crores per
year from the Centre to the oiates
as grants-in-aild. We!l, I cannot com-
plain because the transifer of money
to the States is made on the basis of
an obligation which s a statutory
obligation, All that I can say is, if
1 do not have enough resources for
the Plan I have to cut down the
allotment for various projects or cut
down some projects altogetner.

The basis of allotrment of mouley v
the States has boen questioned. That
iz the very reason why we appoint a
Finance Ct 1ssh Is it possible for
us, representing as we do several
States, all sitting here—assuming for
a moment that I became functus
officio, 1 am not a Minister but I am
sitting here as an ordinary Member—
supposing we are told that this is the

mt of money available, can we
sit down. 500 and odd of us here, and
rliocate money to the gifterent Btates?
Will we be in a position to take imto
account every particular need—aad
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the needs are there and they are
real—in the various States? Is it pos-
sible for us to make a suggestion for
devolution? No, it is not possible. That
is why we appointed an expert body.
May be their judgment, from our own
individual standpoint of view, s
wrong but, by and large, I must say
that the States have approved of the
recominendations of the Finance Com-
mission.

Well, you may say that the crite-
rion on which these recommendations
have been made is not fair. Some
hon. Member mentioned that the
devolution should not be 80 per cent
on the basis of population and 20 per
cent on the basis of collection but it
thould be entirely on the basis of
population. Maybe, it is right; I do
not say, it is wrong. It is a question
which has to be decided and it has got
to be decided by somebody other than
a group of people who, in the case of
Uttar Pradesh Members, might say,
“Let it be on the basis of population”,
and in the case of Maharashtra and
Bengal Members, might say. “No, no;
we will do it on the basis of coliec-
tion". It may conceivably be that the
next Finance Commission might say,
let it be 90 per cent on the basis of
population and 10 per cent on the
basis of collection; or, they might even
say, do nol toke it on the basis of
rollection but take it on the basis of
population. But it is also necessary
that we must give some incentive to
the States where we are making the
collection. 1 have got certain difficul-
ties in the matter of collection
because I have got to go and get the
restraint order from the States and
the States will have to collect it when
1 am not able to collect it as arrears
of land revenue. Their collectors
have to be put in motion. So, some
kind of a vested interest in collecting
has 1o be left to the States. If you
take jt away altogether, the States—
‘Bombay and Bengal—may not co-
operate. ] think, these are the factors
that guided the Fnance Commission
1o make these recommendations.

Ancther h Member, a very res-
pected Menbel for whom 1 have got
very great respect and even affection,
questioned about the merits of the
F C i bers. May I
say in all humility, with greal respect
to my hon. friend, Shri Sharma, that
I do not often claim for things for
which I am not entitled, but I do say
this that if any outside body evaluates
the selection of members of the Com-
mission this time, it would say that
this is about the besi selection which
could possibly have been made.

The Chairman of the Commisaion,
who very kindly agreed to take over
this somewhat onerous responsibility,
is not only an eminent jurist but is a
person with a great deal of wordly
knowledge and equipment. In fact, I
was most happy when he agreed to
serve on this Commission. I can also
say that I did not make the selection
myself, We decided that in view of
the past experience the Chairman
should be & person with a judicial
background and I had requested the
Chief Justice to suggest a name. He
suggested the name and I accepted it;
I did not want to make the suggestion
myself except to tell him that 1 would
like to have a person with a judicial
background but glso 8 man of worldly
knowledge. I was very happy that
Shri Rajamannar sgreed to do this
work in spite of great inconvenience
to himself and 1 am most thankful to
him for having done that.

The wother members were a
former colleague of our in
this House, Shri Mohan Lal

Gautam, who certainly brings In
the political aspects of this kind of
work that is necessary on the Commis-
gion; Professor Karve who has not
only unlimited experience of genheral
finance but also of various details of
human living being a very seasoned
co-operator and & man with a3 comple-
tely objective frame of mind; Profes-
sor Babatosh Datta who Is an econo-
mist of a great deal of reputation; and
an officer from the Flnance Ministry
who 1 thought was eminently fitted
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for this kind of thing because of both
his statistical and general knowledge.
I do not agree with my hon. friend,
Shri D. C. Sharma, that the qualifica-
tions of the bers of the C i
sion is something which is lacking;
they had qualifications which are the
best that we could possibly get and
assemble in a commission of this
nature,

The second thing is about the vari-
ous things that they did. After all,
ip & very large extent, they had got
to be guided by the evidence and
material prepared by each State. If a
State has defaulted that is a different
thing; but each State has its own
development problem, loan problem,
need for the sinking fund and various
other difficulties that they had felt.
All these things were put before them.
It may be that everything that is pul
before them could not be accommodat-
ed; it is not that they were not aware
of it. It is one thing to be aware of a
particular thing, but another thing to
accommodate it.

Union Duties

In faci, I happen to know that even
in Delhi where, as some hbn. friend
opposite put it, the per capita income
is very high compared to the rest of
India, there are pockets of acute
misery and suffering. All that we
have to do is to go to the slums to
find these people. New slums are
coming up. We are aware of it; but
then what can we do about it? Itcan
only be done on a planned basis
and in a general sort of way. An
isolated problem can be dealt with
if we deal with it administratively
for the time being; if we built a Tew
more houses for these people that
might solve it, but then fresh people
are also coming all the time.

Take the question of water supply
to certain areas in Delhi We know
it is defective, but until we get the
major water supply problem conquer-
ed, we cannot do this kind of thing.
More realisation of a problem does
not mean that we have a solution for
this because the solution is governed

by various other factors.
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So, I do not think that it js correct
to say that the Finance Commigsion
have not taken into account all the
factors of standards of lLiving, difficul-
ties of the puopie, wani of water supp-
ly and things of that sort. My hon.
friend, Shri Malaviva, said that the
Finance Commission must also be
aware of the need for sulphur in this
country, of the existence of pyrites in
Amjore and of the development of it
so thal we can stop imports. IL is
something for which you must have a
commission, virtually a Planning
Commission, which hag to look into
the varioug things., That ijs the duty
of the Planning Commission. My
hon. friend, Shri Malaviya. said
abount certain very relevant factors
with regard to sulpher; but that is a
matter which the Planning Commis-
sion is looking into. Whether the
Amjore Pyrite Company, which is a
public sector company, is doing it pro-
perly or not; whether we should have
more organisalions or whether we
should give it to the private seclor are
matters for the Planning Commission
and mot the Finance Commission to
recommend.

Therefore, much of the criticism
that has been levelled against the
Finance Commission. 1 am afraid. is
due to pur own desire for develop-
ment of our State and India and, at
the same time, asking this body o do
something for which they were nei-
ther equipped nor were they intend-
ed to do. Here it is a question of
statutory devolution of Central
finances {o the States on certain  cri-
teria placed before them. As I said,
it is quite possible that what they did
was right or wrong. For instance,
Profeasor Sharma, mentioned whether
they had taken into account the defi-
cit of the Stales. In page 59, para-
graph 133, they have taken the deficit
by multiplying it five times. In fact,
they say that the deficit in Kerala for
five yearg would be Rs. 104 crores
and for Orissa Rs. 145 crores. I do
not know whether the mere facl that
the deficit is there, the deficit is Fight,
whether the defleit could not be
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avoided. You may go into that ques-
tion. 1 think, they have taken that
into acrount when they suggested &
<certain devolution in page 75—Grant-
in-Aid of KHs. 121.80 crores; but that
wax not all. They also mentioned
that they were not able to take into
account certain additional liabilities
incurred by Uttar Pradesh, Mysore and
Andhra in regard to dearness allow-
apee b the infor i asked
was not forthcoming in time. They
suggested that Government might take
this matter into account when finalis-
ing the pruposal. I felt that the Gov-
ernment should not be asked to do his
work. So, I requested Professor Karve,
who was a ber af this C jmst
to go into this again. He took a period
of four days to go into it and make
certain recommendationa. 1 did no!
want to exercise the discretion—my
discretion or that of the Government
of India—in this matter, 1 thought,
since the facts were mentioned by the
Commission, it is better to ask o mem-
ber of the Commission to do iz work
and he very kindly did i1, so much so
that there iz an additional devolution
made on the basis of the deflcits
which they acknowledged would be
Tight and deserving.

15 hrs.

Then, the question comes in about
the needs of the States. We shou!d
also consider one matter when we
speak of the States. The priuary res-
ponsibility for the administration of
the States is with the State: them-
selves. There are certain factors
where they want outside nelp. That
i= where the Planning Commission
vomes in: but whether they spend
maore on the Plan or developtent, or
on the social services or on roads or
pationalisation of road trausport, or
on building big offices, is a matter
which is entirely within their discre-
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allocate more money for them in the
Plan. That is possible; we might draw
their attention. But it s & matier
over which we have no control. Mr.
Kashi Ram Gupta mentiored that we
should have control over the States.
It we have control over the States, the
federation goes. We cannot have con-
trol. In fact may I mention that I do
not have control over States even to
prevent them from taking my money.

I do not say It is my money;
it is the Centre’s money., One
Chief Minister objected to my

saying my money. I am merely men-
tioning it because for the time being
I am the Finance Minister whoever it
may be, X, ¥, Z tomorrow, but it is
the Central government’s money and
it is being taken without so muchofa
by your leave’ and you have to find
money for the purpose of balancing
the budget or have deficit financing.
I am not in a position, the Centre i
not in a position, unless we invoke the
provisions of article 380 of the Con-
stitution to declare an emergency for
taking over control, to have control.
That is a very extreme remedy which
we cannot use. So, we have to leave
it to the State legislatures to sce that
the finances are proper'y managed. T
have no control. I can only draw
their nt'entlon. Somebody said there
should be consultation. 1 think Mr.
Alveres said so. There is very close
consultation. I ran tell you this. All
the Chief ministers are friends of mine
and whenever they come T meet them
and 1 meet their finance ministers; 1
meet their finance secretaries; we
sometimes go there and meet these
people also. There s consultation.
One thing I cannot do and that is, T
cannot tell the State Chief Ministers
of finance ministers what taxation 1
am going to levy; it is not possible;
that is the prerogative of the Finance
Minister and his colleagues here which
he could not share with the State
governments. Tt ia not possible. Even

tion. Maybe, the Planning C i

sion might recommend that since the
State iz expending money on non-
essential things. we are not able ftr

my eoll sometimes are not told
until an hour before the presentation
of the Budget. On general policy mat-
ters we do have consultation frequent.
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Jy. In fact I have even asked as pre-
liminary consultation with the finance
ministers for the finance secretaries
to meet here so that we can discuss
the problems, administrative problems.

Shri Alvares: What about the com-
plaint of attrition of items taxable by
the States and the non-exploitation
of items surrendered io the Central
Government?

Shri T. T. Erishnamachari: [ have
got to levy taxes. Should samebody
come and tell me: you levy. I am not
responsible to them; my responsibility
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that we cannot go on allering this.
Having entrusted it to them, we can
supplement that. Supposing there is
deficiency, we can do that. Mr. D. N.
Tiwary mentioned about Bihar, 1 am
fully conscious of this problem. May
I tell him—af course man makes pro-
posals and they say God sometimes
disposes them—but I do hope if G-od
does not di of these proposals I
feel that in about three or four yoars,
many people might be envious of his
part of Bihar because today what has
happened is this. Koai Dam and Kosi
canals are coming intg fruition; the
Gandak dam and the canals are com-

is to the hon, Member. The hon.
Member may say: you are not doing
this; you should do that. But I can-
not be r ible tor dy who
does not vote for me, who cannot
send me out of office or keep me in
office. Hon. Member has to vote for
the budget; people in the State do not
vote for my budget; they wvote for
their own budget. We have consulta-
tion but there is no question and I
cannot share the responsibility which
I owe only to this House and to no-
bady else. This House iy my master,
you can turn down what I say; you
can ask me to do something else;
either I do or I go out. I have no
responsibility for anybody outside this
House, not even the other House . . .
(Interruptions.) In regard to the
question of finances, it is only this
House which has got respansibility; it
can only make recommendations—the
other House. You are solely respon-
sible and T do not want the hon.
Mrember even to suggest that he
should surrender any of his respon-
sibilities to somebody else. I am com-
pletely under the control of this
House finally. The other House can
make recommendations but it is for
this House to approve whatever has
to be done in the matter of financing.
Since 600 of us eannot sit down and
say the percentage should be this, the
grants in aid should be this; So we
have inted a Commission which
the Constitution rnakm in their wis-
dom have provided for in the Consti-
tution. The complaints made so far
have to be taken with this difficulty

ing up; Buri Gandak projects have all
been completed. Of course we have
taken probably a lot of more time
than we should have. Now, if the
problems of waterlogging do not arise.
if we can provide them with seed, fer-
tilisers, expert advice in regard to
variation of production, I can foresee
within a very limited time—I hope I
will live for the next three or four
years—that this area would perhaps
be une of the foremost areas in Indis
in rogard l.u production of food. Again
this was di d here in
this houxe threadbare during the last
three or four days, we take certain
areas which yield quick results for
the purpose of flogging it, what they
call package programmes, select cer-
tain districts not because of any par-
tiality—to any particular province but
mainly because of the need for obtain-
ing certain results and that is what my
colleague here said yesterday, the
Minister of Food and Agriculture, that
we should flog the areas where irriga-
tion potential is there, where other
facilities are there so that we may
increase food production. That does
not mean that we would neglect areas
where there Is no irrigation potential:
we will have to find water. Somebody
said about M.P. In fact God and the
States  Reorgenisation ~ Commission
created States which administratively
it is very difficult; it has crallected
certain areas as States where pockets
of arid areas are considerable. One
colleague of mine mentioned about
certain irrigation to be done in certain
parts of M.P. T had to tell him; I had
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some idea of MP. wuen 1 was in
charge of Bhilai; I used to go out with
an old Irishman, an engineer and in
that area he used to say: you can go
2000 feet deep but there is no water
and the only way in which you can
get water is to have it stored; that
will go for even three years if need
be. That is why in Bhiiai we have
reservoirs, not one but three reser-
voirs to supplement them even if
there s failure of rains for three years
so that that does not make the steel
plagnts to become idle. I agree that it
is a very unfortunate position and ad-
ministration has to be careful. The
same thing was said about Rajasthan.
Rajasthan is a desert. But it is quite
possible in the course of the next few
years, Rajasthan canal may change
some parts of it; I am not at fault
about it; T wanted Rajasthan canal to
be started, that organisation, as quick-
ly as possible but various legislative
and other bottlenecks are there. When
Rajasthan canal takes shape, when
Ghaggar water comes to certain parts
of Rajasthan, when Chambal project
is completed and if it is possible and
if we can bring Narmada water to the
fringes of Rajasthan, we may have a
circle of green belt round the degert.
In betweep that desert cannot be
changed; the green belt might come.
These are the things which could be
done. '

Sir, the problems in a country like
this are so big and you cannot ask this
poor finance commission to take up the
work of the administration of the
States, to take up the work of the
Central Government, the work of the
Planning Commission and make re-
commendations that will fill every
lacuna that we see starring in our
eyes. Whatever remarks the hon
Members have made, which are pos-
sible of being implementsd to some
extent, I think we will make a note
of them and put before the Planning
Commission. Of course it {s not neces-
sary but we have a saying in Tami!:
# i3 only the child that cries gets the
milk. T have no doubt that all these
children round about in the States
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have got loud volees; they cry all the
time. My only trouble is there is not
engugh milk to go round.

I am grateful for the various sug-
gestions that have been made; they
have been made in all good intentiens
to show the defects of our administra-
tion of our planning and the lacuna
that has got to be filled. 1 realise the
enormily of the task butl nevertheless
my gratitude is none the less.

Shri Kashi Ram Gupta: The ques-
tion is, an eminent person, the Chair-
man of the finance commission in his
note of minute of dissent, has raised
two very Important points. One is
that the planning commission is not
constituted according to the Constitu-
tion. The other is about the sales tax
of the States. He has pointed out that
it must be merged into excise duty. I
may point out that in Rajasthan postal
stamps are asked to be charged by the
sales tax department for tax. That
needs clarification. .

Shri T, T. Krishnamachari: This is
what the hon. member has said. An
arbiter has the value of an arbiter
and nothing more.

Mr. Depuiy-Speaker: The question
is: !

Bhri J. P. Jyotishi (Sagar):
a amall point to raise.

Mr. Deputy-Speaker: The question
is:

1 have

“That the Bill further to amend
the Union Duties of Excise (Dis-
tribution) Act, 1962, be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take the Bill clause by clause. The
question is:

“That Clauses 1 to 5, the Enacting
Formula and the Title stand part
of the Bill."

The motion was adopted.
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Clauses 1 to 5, the Enacting Formula
and the Title were added to the Bill.

8hri T. T. Krishnamachari: I move:
“That the Bil] be passed.”

r. Deputy-Speaker: The question
s
“That the Bill be passed.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Additional Duties of Excise

(Goods of Special Importance)
Act, 1957, be taken into considera-
tion.”

The motion was adopted.
Mr, Deputy-Speaker: We shall now

take the Bill clause by clause. The
question is:

“That Clauses 1 to 3, the Enact-
ing Formula and the Ttile stand
part of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Enacting Formula
and the Title were added to the BilL
Shri T. T. Krishnamachari: 1 move:

“That the Bil] be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”
The motion was adopted.

Mr. Deputy-Speak
is:

The ti

qQ

“That the Bill further to amend
the Estate Duty (Distribution)
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Diu etc., Bill

Act, 1862, be taken into considera-
tion.”

The motion was adopted.

Mr. Deputy-Speaker: We shall
now take the Bill clause-by-clause.
The question is:

“That Clauses 1 to 8, the Enacting
Formula and the Title stand part
of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Enacting Formula
and the Title were added to the Bill.

Shri T. T. Krishnamachari: I move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted.

15.12 hrs,

GOA, DAMAN AND DIU (ABSORB-
ED . EMPLOYEES) BILL

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence) (Shri Hathi): I beg to
move:

“That the Bill to provide for the
regulation of the conditions of ser-
vice of persons absorbed for
service in connection with the ad-
ministration of the Union territory
of Goa, Daman and Diu and for
matters connected therewith, be
taken into consideration.”

This is a small Bil] with five Clauses,
but it is an important Bill—important
from the point of view of integrating
the services of persons who were, a‘nd
are even now, serving in connection
with the administration of Goa, Daman





